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2. Mea,n Hindustao Stoclworks 
CuDtUuction Limited 

3. MessrI Vulcan Enaineering 

4. Mesns Mcnally. Dharat 
Enalneerilll Company 

(it') Pltmt WaiU SlIppiy : 

1. Messrs Hindustan Steelworks 
Cons. ruction Limited 

2. Messn Engineeriq Projects 
(India) Ltd. 

b) Hot MetoJ lAdle Repair shop : 

1. Messrs Tata Davy Limited 

2. Messrs Braithwaite & Company 

3. Messrs Simplex 

4. Messrs MukuDd Iron & Steel 
Company 

S. Messrs Heavy Engineering 
Corporation Limited 

6. Messrs HiDdustan Steelworks 
CoIastruction Limited 

7. Mean Bida Technical Services 
8. MC111'8 Modern India Construc-

tion Company 

(yt) ReplliT ~lIop : 

1. Messrs Hindustan Steelworks 
CoDstrUction Limited 

2. Messrs Heavy EnseeriD8 Corpo-
ration Limited 

(vii) Puwe, Distribution: 

1. Messrs Hindustan Brown 
Boven Limited 

2. MClSr. SiemeDl India Limited 

hili) hodMction P/tmninl & ContTol 
CDmpMtlr: 

1. Mcun Computer Maintenance Corporation 
2. Met.... HiDdustaD Computer 

Limited 

3. u..... Jlbva' Ilea\')' Electri-
... LJmjtct;J 

4. Messrs Tata ConsultaDeY 
Services 

S. Messrs Spencers 

(c) aDd (d) While tbe offen received 
for indigenous packages are competitive, 
those for the slobal packases exceed the 
cost estimates. These .,ffers aro under 
evaluation at present, 

(e) The sanctioned estimates for the 
modernisation of Dursapur Steel Plant are 
Rs. J 357 'crores based on I1Ird Quarter 
1986 prices. The final estimates based on 
present prices will be known only after the 
tenders have been evaluated. 

Pbysical and Yop Education ia Schools 
aDd CoUeges 

* 465. SHRI CHHITUBHAI GAMIT : 
SHRI RANlITSINGH GAEK-
WAD: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to state: 

(a> whether Government havo received 
a demand from various quarters for makin, 
Pbysical and Yoga education compulsory 
in schools and colleses ; 

(b) if so, when it is proposed to be 
implemented ; 

(c) the details of the scheme drawn 
up in tbis regard ; 

(d) whether any assistance is proposed 
to be given to States for the purpose ; and 

Ce) if not, the reaSODS therefor 'I 

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT (SHRI P. SHlV 
SHANKER): (a) to (e) The National 
Policy on Education. 1986 rccoanises 
Sports aDd Pbysical BducatioD as an iDte,-
ral part of learninl procca. For school 
st. NationaJ Council for Educational 
ReIoarcb and TrafDiDI hu prepared curri-
culum frame-work accordiDI due importaace 
to Physical EducatloD. Fur. be". tbe 
National Polfe)' bal underlflled tbe impor-
tuce of Yo,. IDd lw advocated it, 'ntro-

4ucdOD in an achoola. 
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Physical Education is already a part of 
the curriculum in schools.. FaciUties for 
sports and Physical Education are generally 
being already provided in Colle8es. 

A scheme for introduction of YOla 
education in schools is under cODSideration 
of tbe goveroment. 

LeaJllatioo for Replarlsatioa of 
IntRa' Milk Foods 

*466 SHRIMATI PATEL RAMABEN 
RAMJmHAI MAVANI : 
SHRI UTTAMBHAI H. 
PATEL: 

WiU the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether Government have received 
representations/suggestions from various 
quarters for a legislation for the regulari-
sation of production suppJy and distribution 
of infant milk food and such other pro-
ducts; 

(b) if so, the details thereof; and 

(c) the action taken tbereon ? 

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT (SHRl P. SHIV 
SHANKER) : (a> Yes, Sir. 

(b) Reprcscntations/suuestions recei-
ved from various quarters regarding 
legilSlation for regulation of infant mirt( 
foods. 

1. Probibition of free or subsidized 
supplies of products within the 
scope of the International Code to 
maternity wards and hospitals. 

2. The scope of the Code should 
also include complementary foods. 

3. 

4. 

The manufacturers should not be 
aUowed to produce any educational 
material on breast feeding. 

The label on (be containcc sbould 
have COOSWDCt caution .pinst 

over-diJution, its dangers of 
malnutrition aod danaers of infec-
tion due to poor sterilization. 

,. Authority to search permises 
should be aiven to rec08nizcd 
consumer organisations and 
women '. groups as a part of 
Government'. own consumer pro-
tection initiatives. 

6. Promotion of pacifiers will pro-
mote bottle feeding. Since the 
BiJl does not speak about pacifi-
ers, it should be included and 
scope of the Bill should be 
enlarged. 

7. Secti('n 6 (1) (h) of the BiU may 
be changed as follows: 

"the batch number and the date 
before which or the number of 
months from the dale and year of 
manufacture within which infant 
milk food is to be consumed tak-
ing into account the climatic and 
storage conditions of tbe country." 

8. Section 6 (2) (a> of the Bill 
requires tbat the container or 
label of the infant milk food 
cannot have the words "Infant 
milk food" or any other words to 
that effect. This requirement is 
contrary to PFA A~t and the Rules 
issued thereunder. 

9. Section 11 ( 1) of the Bill : The 
standards of PF A and lSI are 
different and hence confusion may 
be created. 

10. Administrative instructions should 
be issued to ensure smooth change.. 
over to the requirements of the 
Bill, for the existing products. 

11. Advertisements of ipfant milt 
foods may be regulated and not 
banned. 

12. Distribution of branded baby 
foods as samples for healtll care 
systems etc. should be banned. 


